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ABOUT ASIAN LAW COLLEGE (ALC) 

Asian Law College (ALC) established under the aegis of  Asian Education 

Group (AEG), offers B.A. LL.B & LL.B.  programme affiliated to Chaudhary 

Charan Singh University (CCS) Meerut, is approved by the Bar Council of 

India (BCI) and accredited by National Assessment And Accreditation 

Council (NAAC). Asian Law College focuses on the multi-disciplinary nature 

of legal education, research, innovations and provides professional training 

for personality development coupled with industry exposure for the better 

understanding of the legal world. Asian Law College emphasizes on the 

clinic legal education by conducting programmes like visit to Lok Adalat, 

Legal Aid Camps, Moot Courts, Trial Advocacy, Legal Quiz, Legal Debate, 

Conferences, Seminars, Workshops, Elocution, Model United Nations 

(MUN), visit to Arbitration and mediation centre etc. It offers three 

additional diplomas to its students in order to give an opportunity to 

advance their knowledge and skills in the diverse legal subjects and provide 

certification courses on corporate legal communication.. ALC offers in-

house Judicial Coaching Academy (ALC-JCA) through exclusive weekly 

classes to students who want to pursue Judicial Services. ALC also has AIBE 

Coaching Academy to prepare the students ready for All India Bar 

Examination.

ALC learning experience is not only enlightening but also enriching and 

inspiring. Asian Law College boasts of faculty members  whose expertise 

spans across various areas of law and who have a wide range of teaching 

and research experience. We pull in students from diverse cultural 

backgrounds and perspectives. This leads to a vibrant multicultural 

classroom wherein established theory and new critical questions are put 

into a dialogue. ALC is dedicated to bring about a paradigm shift in delivery 

of legal education in the country. It aims to add new dimensions in legal 

education that would incorporate International Standards, thereby 

providing an environment which would enhance freedom and innovation 

in the dynamic pursuit of thoughts and civil society engagement to 

advance the law of the land. In order to provide an international edge to its 

flagship programme of B.A.LL. B & LL. B, Asian Law College (ALC) has 

formally collaborated with one of the top ranked Universities of the world, 

viz. University of Cape Town (UCT), South Africa as its academic partner. The 

main highlights of this collaboration includes international programme for 

selected students of ALC along with law degree from CCS University; 

orientation programme on UCT campus life; heritage tour of UCT Middle & 

Upper campuses; specially-designed workshop at UCT campus; global 

exposure to international law faculty and students; and International 

Certification at the completion of workshop.



ABOUT RESEARCH AND DEVELOPMENT CELL

(RDC) OF ASIAN LAW COLLEGE

The Research and Development Cell of ALC is responsible for formulating 

and implementing the research and development policy. Since the 

establishment of Asian Law College, Research has been an integral part of 

its educational program. The Research and Development Cell  ALC has set 

up a vibrant research ecosystem for its students and scholars. ALC with 

their researchers and other teams continues to regularly welcome 

external legal scholars, who support our vision by sharing ideas, pooling 

resources, and collaborating on findings promoting innovative research. 

Through RDC Asian Law College is looking at bringing about a paradigm 

shift in providing quality legal education in the country. The aim is to add 

new dimensions in legal education which would integrate global 

standards, thereby providing a domain which would further strengthen 

the effective pursuit of legal thoughts. With this motto RDC has organised 

national, international conferences, seminars,  workshops on legal 

research and various important socio-legal issues; Research Methodology 

workshops and  faculty development programs. RDC has conducted 

various guest lectures by the eminent legal personalities like Prof. (Dr.) 

Qaisar Hayat (Former Dean and Chairman, Aligarh Muslim University), 

Prof. Karl Bardosh (New York University), Mr. Manish Lamba (Senior Vice 

President, DLF), Prof. (Dr.) Javed Talib (Chairman Department of Law, 

Aligarh Muslim University) and Prof. (Dr.) Nuzhat Praveen Khan (Dean, 

Faculty of Law Jamia Millia Islamia) and many more.

ABOUT THE CONFERENCE AND THE THEME

The new world order has strengthened the democratic state through 

more power, rights and social security to the citizens. This phenomena has 

brought many changes in the form of governability of modern society. The 

present era has inclined toward the right-based society. The idea of rights 

and social security is ever evolving. The right based society has conceived 

social security as a basic foundation for human dignity and social justice. 

So, the whole idea of human rights is directly aligned in the social security 

framework. This international conference largely focuses upon the 

'changing contours of human rights  and social security' in the twenty-

first century. The advancement of technology and the developments 

demands a new legal regime to strengthen human rights and social 

security. The prime targets of the conference are the marginalized sectors, 

gender-oriented societies, social security and individual rights in the 

digital age.

OBJECTIVES 

The objective of this conference is to evaluate and analyse the 

contemporary notion of rights-based social protection and contribute to 

the subject of Human Rights and Social Security with a broad legal 

spectrum.



CALL FOR PAPERS

This international conference is in offline mode. Only International 

participants shall be allowed to participate through virtual mode (online) 

with prior permission. It invites Research papers with the multi-

disciplinary approach to the mentioned theme and sub-themes with 

particular focus on Law :

1. Recent theoretical development in the domain of human rights:

a) New developments in laws pertaining to women workers and labour.

b)Legal and regulatory gaps in securing the child right, intersex genital  

     mutilation, and the right to   development.

c) New millennium development goals and human rights.

d)Rights & issues of sex workers, and displacement.

 2. Social protection, poverty, inequality, social exclusion and

social insecurity

a) Collective financing, financial sustainability, fiscal consolidation and 

    social security.

b) Social exclusion and access to social protection schemes.

c) Social protection strategies, policies, and issues.

d) Urbanization, Urban-Rural migration, Development displacement and 

    Social Security.

3. Consumer Law and Economics:

a) Data Protection and Consumer Law

b) Mandatory Disclosure and Consumer Law.

c)  Transparency and Consumer Law related to Mortgage loans.

4. Skill development, employability issues, Labour Laws 

and social security legislation:

a) Gender identity issues and workplace discrimination

b) Governments, employers and workers and skills development

c) Educating, training and the reskilling policies and programmes

d) Equal Pay for equal work, Contract Laws, Labour Code and Laws

5. Indian Constitution, Human Rights and Social Security

a) The judicial interpretations and the scope of fundamental rights in the 

    Indian Constitution

b) The judicial interpretations  and theory of emanation

c) Supreme Court as custodian of social justice.

d) Rights of senior citizens

6. Human Rights of Security Personnel's, Prisoners of War

a) Human Rights, terrorism- counterterrorism, rights of Security 

    Personnel's. 

b) The role of Red-Cross during the war

c) Prisoners' rights development in reference to reformative justice 

    concept.



7. Role of international organizations in promotion of

human rights & social security

a) Migrants, Forced Displacement Property and Poverty.

b) Social Justice and Fair Globalization, International Labour Laws

c) Policy frameworks, matching legal and sustainable social protection 

    systems

8. Technology, Data, Artificial Intelligence, Cyber Law and

Human Rights

a) Artificial Intelligence and Economic Growth - Benefits and challenges

b) AI's Impact on market participants and ancillary issues

c) Emerging perspectives, issues in cyber laws and digital age, and 

Individual freedom.

The author may either choose the topic from the herein-above mentioned 

alternatives or exercise his/her discretion whilst finalizing it. The topic of 

the research paper must however, be in conformity with the theme of the 

conference.

Guidelines for The Abstracts

(a) Abstracts should not exceed 350 words. (word format)

(b) Font and Font Size: Times New Roman, 12, Line spacing 1.5 and 

Alignment 'justify'.

(c) Abstract should mention the following specific details in the cover 

letter attached in the abstract:

     •  Title of the Submission 

     •  Name of the Author 

     •  Designation

     •  Affiliation 

     •  Email Id

     •  Contact Number

GUIDELINES FOR RESEARCH PAPERS 

a) A brief profile of the author/ authors indicating his/her designation,  

    Affiliation, email ID, contact  number and address has to be sent 

    along with the abstract.

b) The subject line of your manuscript should read: Paper Submission 

     for International Conference on Changing Contours on human Rights 

    and Social Security.

c) The Length of the full manuscript shall be in between  3500 to 5000 

    words (excluding footnotes  and References).

d) The Footnoting Style shall be JILI.

e) Co-authorship is limited to a maximum of two authors.

f) Manuscript must be original and not yet published.

g) The Manuscript shall be in English language only, and the similarity 

    index should not be above 

    10% after utilising the necessary filters.

h) The author(s) bear sole responsibility for the accuracy of facts, 



   opinions and views stated in the manuscript.

i) The author(s) shall refrain from submitting the manuscript elsewhere 

   during the pendency of the review process.

j) The name(s) of the author(s) or institution must not be mentioned 

   anywhere in the body of the submission.

k) The Payment of Registration fees is mandatory for all the author(s).

l)  The participants are required to fill out the abstract submission form 

    and select their choice of topic/ theme from the proposed themes. Or 

    they can have their own topic if not related to sub-theme but related 

    to the main theme of the conference.

m)  The Conference Proceedings will be published in an edited volume   

    with ISBN from a reputed publishing house.

FORMATTING GUIDELINES

A. The content should be written in Times New Roman font with a size of 

    12. The font size of the  Heading and any sub-headings should be 14. Line 

    Spacing is to be maintained at 1.5.

B. The content of the writing should be Justified. Use Centre Alignment for 

     the Main Heading as well as for sub-headings.

C. The footnotes shall be Times New Roman font with a size of 10, Line 

    spacing is to be maintained at 1 and Alignment 'justify'.·

MODE OF THE CONFERENCE

The international conference will be conducted in physical mode (Offline 

mode). Only International participants shall be allowed to participate 

through virtual mode (online) with prior permission. 

INTERNET REQUIREMENTS

The International participants opting for online mode are advised to 

ensure an internet and system requirements to use a stable internet 

connection during the virtual participation. They are also advised to use 

Laptops/Desktops and not Mobile Phones during oral pleadings. The 

organizers shall not be held responsible for any glitches arising out of poor 

network or other technical issues. However, the organizers may provide at 

their discretion a reasonable time (about 5 to 10 minutes) to come back to 

the session if a participant is logged out because of poor network 

connectivity.

TIMELINE OF THE CONFERENCE

a) Last date of submission of Abstract                           

b) Notification of Acceptance of abstract                      

c) Last Date for the submission of Final 

Research Paper and Registration                                                      

07th April 2023

08th April 2023 

24th April 2023

:

:

:

:

d)Date of Conference                                             29th April 2023

CONFERENCE VENUE

Asian Law College Plot A2, Block C, Sector 125 Noida - 201303 Delhi NCR, 

India



REGISTRATION FEE: 

•  For Presenters:

(a) For Indian Students/Research scholars: 700 INR

(b) For Indian Teachers and Industry Professionals: 1000 INR

(d) For Foreign Students//Research scholars : 15 USD

(e) For Teachers & Professionals (Foreign Nationals): 20 USD

Those who are seeking to participate in the conference as attendees shall 

have to pay the fee as described below. Eligibility to attend the conference 

is subject to successful payment of registration fee.

•  For Attendees

For Indian participants: 500 INR

For Foreign participants: 15 USD

Please Note:

• Registration fee includes meals and refreshments on the day of 

  conference.

• Registration fee does not include accommodation, travel 

  (international/national and local transportation.

LINK FOR ABSTRACT SUBMISSION– 

Registration link will be shared once the abstract is accepted by the 

institution. Participants shall be required to make the payment of 

registration fee.

BEST PAPER AWARD:

(a) Best Paper: 5,000 INR

(b) 2nd Best Paper: 3,000 INR

(c) 3rd Best Paper: 2,000 INR

https://forms.gle/JhJfT3BCpVins2TVA



ORGANISING COMMITTEE 

FOR ANY QUERY

Email Id – rdc@alc.edu.in, 9968000120, 8447536694

Prof. (Dr.) Saleem Akhtar

Director, Academic Advisory Board

Prof. (Dr.) Tarak Nath Prasad,

Principal, Asian Law College

Mr. Ashish Bharadwaj

Assistant Dean, Asian Law College

Mr. Amit Nagar

Programme Convener

Ms. Divyasha Dubey 

Programme Convener

STUDENT COORDINATOR 

Prafful Kumar- 7017684521

Priya Sharma - 8700106983

Chetan Kumar - 9520315003

FACULTY CONVENERS

Dr. Milind Dhaware,

Assistant Professor

Dr. Ambri Shukla,

Assistant Professor

Ms. Manvi Singh,

Assistant Professor

Ms. Ishani Chhaudha

Assistant Professor
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